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IN THE CENTRAL ADMINISIRaTIvE TRIBUNAL HYDER.AJ_‘»AD BENCH ATIHYDERQJ‘_:!AD

4

"0.a.N0. 624/94.  ///
Date ot Orders 2-6~94.

~ ‘ .

K.v.Prasada RaoO. .

\ -

\ ’ Betweens

. sapplicant.
and \
1., 'Union ot India, rep. by .
. seneral Manager, S.E.Rly, .
Calcutta-43. : .
2. Thief Personnel Otficer, —
S.E.Rly, Calcutta-43. -
3. Cnief Project Manager, . e
Ee.Rly, visakhapatnam. o .
' .o *  Respondents.

. t
For the applicant: Mr.,Y.subrahmanyam, Advocate
f'or the Regpondentss Mr. c.venkatamalla Reddy, SEB for Rlys.

CORAMS -
THE HOR'BELE MR.T.CHANDRASEKHAR REDUY $ MEMBER(JUDL)

AND - -
THE HON'BLE MR.R.RaNGARAJAN 3 MEMBER (ADHR) *
. The Tribunal made the following Order:-

Heard both the sides. As this is a fit matter
for adjudicasion, admit the OA. Eight weeks time is granted for
tne respondents to rlle their counter. List the O» tor tinal
hearing on 4.8.94.

Heard both the sides on interim relief. after
hearing both the counsel, we airect_the respondents tnat any
promotions that are made would be supbject to-the result of this
.0a and the same shail-ne indicated in the promotion orders,'it
any promotions are made. | '

r

R ﬂl/—z w
/ Deputy RegistraffJ)cé
To . .
1. The General Manager, Union of Inaia, S.E Rly, Calcutta=-43,
2. The Chief Personnel Otticer, s.E.Rly, Calcutta-43, -~

3., The tnief Project Managér, 5. E.RLy, visakhapaﬁnam. —

4, One ¢opy to Mr. Y.Subramanyad, aavocate, CAronyd. ”7"/,/f*
5, One copy to Mr.C. venkatamalla Reday, sC tor Rlys. CAT.Hyd.

6. Cne spare qopy. . _ _ .
pvin
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IN THE CENTRAL ADITINIST [IVE TRiBUﬂﬁL
HYDERABAD BENCH AT HYDERALBAD.

THE HON'ELE MR JUSTYCE V,NEELADRT RAQ

. - VICE CHAIRMAN
2ND
_ A : B ' TEZ HOM'BLE ¥MR.a.%.G RT}EI ¥ ﬂiE:iEER(A')'ﬁ
| | ' ' 2D ]
‘ g - THE HOW' 3LE f’IR.T.CI—E;L\IDRB;SEIF;{Q'R REDDY

| MIEMBER(CUDL )

. , LSD / A
- ]

THE HOA'BLE MR.R RANGARSIAN ¢ MEMBER(L)

Dat_ecizj_-gq ~1994

\ " ' CRDER/FHSeEsir— -

Malio /RJASCui. No.

7 in ‘
CuA.No. Jo')i.\\c\\/\ :
Td]“i,NO. . (;“j.P. ‘ )

Adritted asnd Interim Directions
Issued, oo -

r

- : “llowepd " (,%—bk‘ VN q\ al,
- : ' AR LI
o ‘ Uispoged of WitHfEIEgEEIBHEEE‘“““_-w
Dismisped. /
Disﬁisaed as withdran
" Dismissed for default.
‘Re ject dﬂOrderqd.r

e No order as to. costs.
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